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Misuse of authority by officials of
Hotels managed by India Tourism De-
velopment Corporation

3621. DR. BAPU KALDATY: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased tq state:

(a) whether several complaints
have been rezeived with regard to
misuse of authority by the officials of
the Hotels managed by India Tour-
ism Development Corporation;

(b) if so, the details thereol; and
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(c) what sinps have been taken
against those otlicials for tbe misuse
of the authority”

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) to
(c). Complaints against ceriain offi-
cials of the India Tourism Develop-
ment Corporation containing allega-
tions relating to misuse of authority/
official position in the matter of award
of contracts, purchase of stores and
material, recruitment of staff, use of
staff cars, use of various hotel services
and facilities as well mis-appropria-
tion of money and stores, etc. have
Yeen received. Some of these com-
plaints are being investigated depart-
mentally and others by the CBI. The
question of taking action against the
officials concerned will arise only after
the findings of the departmental/CBI
investigations are known.

Abolition of Service Charges collected
by the Barytes Exporters

3622. SHRI K. OBUL REDDY: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to stale ‘whether
Government propose to abolish 2 per
cent service charges now being col-
lected from the barytes exporters, as
they are not doing any service regard-
ing the export of barytes? .

THE MINISTER OF “COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): No, Sir. Keeping in view the
export prices being obtaineq ang the
costs, the two per cent service charge
is considered reasonable. M.M.T.C. is
making international market- studies
and is helping in better unit value
realisation on barytes exports,

Excise duty on Cigarettes

3623. SHRI KANWAR LAL GUPTA.
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleas-
ed to state:





